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Csntral Tribynal, L«c;kn©w Beitch, liiefeiiai# ' , ■

■ Origloai Application i©.-401/201S

This thefday of September, 2012

MgO'Me Sri Ma^naet Kymar. Member /J!

Uma Karst Yadav; agad about 19 years, son of late Sfi Satya Harain 
Yadav, resident of Village Sapha Majre Hohrepar; Pargana Amethf, 
Post Tandwan, Dislrict Suitanpur.

Applicant
By Ad^/ocate; Sri Sharad Pathak

Versys

1. Union of india through its Secretary, Department of Post and 
And Telegrapfi. New Delhi.

2 .' Director of Accounts (Pdstal), U .P. Circle, Lockiiow.

3. Cifcis Relaxation Committee through its Ct^alrman, Indian 
Postal Department, Lucknow.

4. ' Addfttonal Director (Recruitmefif ), Chief Post Master General ^
Uttar Pradesli, Lucknow. '

5., ■ AccQUrits Officer (Administration), -Office of Director of Accounts 
(Postal), U.P: Circle, Lucknow.

Opposit® Parties

ByAdvrocate: Sri R. yisra- ’ '

(Reserve on 03.08.2012)

•Q-RO E^ ^

BY flQi^BLE m m  MAViEET m W M . MEMBER (M

The present originai application is preferred by the applicant under Section 

IS of AT Act 1985 with |he foliovi^ng rellef/s>

(i) To quash the impugsieci order dated 04.02.2010, passed by 
opposite party iiumber 3 so communicatedto th@ applicant vide impugned 
tetter dated 16.04.2Q10, contained in Anoexure I'Jos. A-1 and A-2 to this 
Orlglflai Application; ■ ’

(ii) To direct the resporndenls to forthvi^h consider the case of 
the appJicant for compassionate appointment in the Department on a 
suitable post as per his education qualification;
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(ilj) Any etiier appropriate order ’#uch this HcMi’ble Tilburial may 
deem just and necessary In the facts and clrcoiBStancea of the case may . 
also be passed and '

m  T(  ̂allow this'OrtglnaJApplicalfoiiM^^^

2; The brief facts oflhe case are: . ' ■

' ■ That the applicant's father m-s v^orksiig as Class-IV emptoyet died In 

haffiess on 26.11.1S98. After the death of the appficsnt’s father the mother of ■ 

the appiicaot w^s assured by lh€ respondents that ss soon ss his son will altSiii 

majority. He Miuid be considered for appomtment on compassionate ground. 

A ter attaining the^ majority, the applicant sybmltied an ipplteation tor 

appoinlment on compassionate ground on prescrfeed The applicant’s

mMter ■ m s  refen'ed by the authorities for cornpasslortale appointment^along v li i  

21 another persons. Subsequently, the applicant came to, know that he was not 

.cofisldered for appointment and his claim was rejected by the Circle Relaxation 

Committee. Feeiing aggrieve of the said decision of the respondents, the 

applicant preferred the orlgifia! appllcaiion.

3. The learned counsel appearing on behalf of the respondents filed their 

coynter reply apti through their counter reply th^ respondents vehemently 

opposed the averment made,In the original ippllcation and' submitted that the 

compassionate appointment scheme 1$ applicable to a depen dent .family member 

v-̂ ho dies s^lle in service or is retired on f.lsdical groynds. The respor^denls 

pointed oyt thst the esse of the,applicant Is considered-by the Circle Relaxattoii ■ 

Cor^imttes constituted by Govt, of India and Ihe object of the scheme Is to help 

the family to get out erf the emergency, v^ich Is .Indigent' ar̂ d deserves for the

, iieed for fioanciaf de-stitutlon such- appointment can be provided only 5% of the 

vacancies falling vacant.

4. The letrned counsel appearing on behalf of. the applicant filed their 

rejoindsr and In the rejoinder mostly the averment mads in Sh® original

appllcattefi are reiterated'. '

5. Heard teamed counsel for the patties and perused the records.



6. The applicant’s fatfier wtio \«as in seivlcs who .died In harness In 1998 and • 

at the time of. death of the applicant’s father the.'applicant’s mother made

appllcatisn for compassionate appointment. ' After attaining the majority fhe 

applicant's mother m’ade an apptlcfitlon in the presciibed format for appointment

fof.conipassionate appointment but the said appllcatiorrws rejected by the 

respandenls on, 04.02.2010.' yentloning tlierein that the case of the applieanl . 

■ms considered by the. Circle eelaMation Committee and Circle Relaxation ■ 

Committee coiislderecl the reiria! benefits grant to the family of the ei-empioyes

■ and rejected the claim of the applicant. This Tribunal In OA Mo. 448/2001 

. considered .the ground of rejection taken by the respondents. In the said OA the 

Tribunal dealt -^tii the decision rendered In Govlnd Prakash Vtrm ® vs.. I IC  

2005 f i t )  s e e  2BB, Had iam. vs.. FCI y P liE C .2 2 1 2  and'Rllultesli

Kymar ¥s. m^lon M  India 2^^? |S| SCC 348. Considering, the decisions of 

Hpn’ble #eM  Court as well as Hon’ble Hiph Couft the ground of rejection taken, 

by respondents Is not a good groynd.

7. Accordingly, conssdering.the decision mentioned above a dlrecllon may be 

issued to'the respondents to consider the case of the applicant for appointment 

Sri compassionate ground. The s a m e  shall be done within a period of 3  months 

from the'date' the certified copy the order is produced and the decision so 

taken  be communicated to the ,applicant.

8. With the above ofoseryatlon the OA is disposed of. No (S'der as to cosis.

^ a v n e e t  Kiimar) 
Member (J)

Pd . ' ^


